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This CP has arisen out of the order
<  aated 2.11.95 in OA 1796/91 alleging that theBirecUons contained in the order hats been

,  the respondents and.therefore.
totally ignored by the resp

they are liable to be proceeded under contemp
of court.

- 2 The respondents have today filed a reply
I'n «hich they have ,stated that the applicant «as
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reinstated, the disciplinary proceedings

was resumed and orders for making payment of

subsistence allowance were issued by the

conpetent authority within time. But the

actual payment was delayed for want of funds.

It has also been stated that the entire aripears

of subsistance allowance has since been paid

to the petitioner. This is not refuted by the

learned comsel for the petitioner, ^s the

respondents have taken pronpt action towards

inplamenting "ti e directions contained in the

order of the Tribunal, we do not consider it

necessary to proceed further with the matter.

The CP is, therefore, dismissed. Notice on CP

discharged. There is no order as to costs.
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